Central Administrative Tribunal
Principal Bench, New Delhi

O.A. No. 1481/2020
This the 8" day of October, 2020

(Through Video Conferencing)

Hon’ble Mr. A.K. Bishnoi, Member (A)
Hon’ble Mr. R.N. Singh, Member (J)

Arun Kumar Singh

S/o Shri Puran Singh

Aged about 28 years

R/o H. no. 1238/1

Man Singh Bhawan

Lal Bahadur Shastri Nagar

Rohtak (Haryana). ... Applicant

(Through Sh. Himanshu)
Versus

1. Government of NCT of Delhi
Through Chief Secretary
Secretariat, IP Estate

New Delhi-110002

2. Delhi Subordinate Services Selection Board
Through its Chairperson

Govt. of NCT of Delhi

FC-18, Institutional Area, Karkardooma
Delhi -110092.

3. Delhi Subordinate Services Selection Board
Through its Deputy Secretary

Govt. of NCT of Delhi

FC-18, Institutional Area, Karkardooma
Delhi -110092.

4. Delhi Subordinate Services Selection Board
Through the Controller of Examination

Govt. of NCT of Delhi

FC-18, Institutional Area, Karkardooma

Delhi -110092. ...  Respondents

(Through Ms. Esha Mazumdar)



2 OA No-1481/2020

ORDER (Oral)
Hon’ble Mr. R.N. Singh, Member (J):
In the present OA, the applicant has challenged
the result notice dated 14.01.2019 (Annexure A/1).
Learned counsel for the applicant submits that the

applicant participated in the selection process for the

post of Educational and Vocational Guidance
Counsellor (EVGC) -Male bearing Post Code No. 148/17
under OBC category. He further submits that the cut
off marks for UR category was 119.25 and the applicant
has obtained 117 marks and in view of the fact that the
applicant’s answer sheet had wrongly been evaluated
by the respondents, the applicant could not make it in
the list of successful candidates. Aggrieved of the
aforesaid, the applicant is stated to have made
representation dated 13.01.2020 [(Annexure A/12)
(Colly)] which is stated to be lying pending with the
respondents.

2. Issue notice. Learned counsel Ms. Esha Mazumdar
appearing for the respondents on advance service,

accepts notice.

3. Sh. Himanshu, learned counsel for the applicant, at

this stage, submits that the applicant shall be satisfied
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if the present OA is disposed of at this very stage with a
direction to the respondents to consider the applicants’

aforesaid pending representation and to dispose of the

same in a time bound manner.

4. We are of the considered view that if such a request

of the learned counsel for the applicant is acceded to at

this stage, no prejudice is likely to be caused to the
respondents.

S. In view of the aforesaid, without going into the merit
of the claim of the applicant, the present OA is
disposed of with direction to the respondents to
consider the applicant’s aforesaid pending
representation and to dispose of the same by passing a
reasoned and speaking order as expeditiously as
possible and in any case within eight weeks from the
date of receipt of a copy of this order.

The OA is disposed of in aforesaid terms.

No costs.
(R.N. Singh) (A.K. Bishnoi)
Member (J) Member (A)

/ns/akshaya/neetu/



